IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.No, 1577/97 Date of Order : 9,12,97
BETWEEN s

K.,Bhoopala Reddy | .+ Applicant,

AND '

1, Senior Superintendent of Post
Offices, Nizamabad Division,

Nizamabad,
2. Sri G.Srinivasa Reddy ‘ .+ Responlents,
Counsel for the Appliant .o Mr,S.Ramakrishna R3o
Counsel for the Respondents ' .o Mr,N,V,Raghava Reddy
CORAM:

HON'BLE SHRI R.RANGARAJA N : MEMBER (ADMN.)

HON'S8LE SHRI B.S. JAI PARAMESHWAR : MEMBER (JUDL,)

R

X As per Hon'ble Shri R.Rangarajan : Menber (Adon, ) X

Mr,S.Ramakrishna Rao, learned counsel for the
applicant and Mr.N.V,Raghava Reddy, learned standing counsel

~for the respondents,

2. The applicant is applied for the post of EDBPM , Kuprival
while working as provisional EDBPM in that post office, R=-2

was selected,

»

3. Th%é?QA\is filed challenging the selection of R-2 and
Ran L )
for a consequential direction to select the applicant who is

more meritorious to thé post of EDBPM, Kupriyal.
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q, The only point for consideration in this OA is whether

the applicant is more meritorious compared to R-2,

5. The selection proceedings wére produced today, which
we peruéed and returned after perusal, From the selection proceedi
we find that béth the applicant and R-2 are placed in a similar
situation in all respects. Hence the meritorious candidate
has to be decided on the basis of tarks obtained in the S,5.C.
Examination, The appl-icant had secured 188/500 in the compartmenta
examination of 5.5,C, whereas RBR~2 had secured 307/500 as rewvealed
by the pmceedings. Hence there is no doubt that R-=2 is more
meritorious than the applicant herein and hence the selection

cannot be ¢hallenged,

6. In view of that thel OA merits no consideration, Hence

it is dismissed at the admission stage itself, No costs,

o JAI PARAMESHWAR )

B, - { R.RANGARAJAN )
_/"‘F&rber (Judl,) : _ Member (Admn, )

q.12-97_—-

Dated : Sth Decembexr, 1997
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Thwe Sanior Superinteddent af Post Dfricaa,‘mizamabad Division,

Nizamabad¥ w
One copy to Mr o S%Ramakrishna-ﬂaa, Advocate, CATd, Hydd

Oris copy to Mrd NiViRaghava Reddy, Addl?@ﬁ%ﬂa. CAT., Hydd

One copy to DERE(A); CATH, Hydsd g
Ons duplicatei | .%
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TYPED BY CHECKED BY
CCMPARED oY ABPROVED B8Y

IN THE CzuaTreL AOMINISTRATIVE TRIBUNAL -
HYDERRSQDJ

THZ HLH'BLE SHAI R.RANGARAJAN - M(A)

A ND

THE HON'BLE SHRI B8.5,341 PARAMESHUAR
. m(a)

Dated: | 'Cf/(P—/qg‘-

| ORDER/3unGHE

M A S Rhf e,

0.8 N0, /S:F:/— A?‘

Admittad and Interim Diféctions
Issued, ' '

f1lowad

Dispospd” of with Directions
Disfiissed

Dismissed: s withdrawn
Oismissed for DePault
Ordered/Rejkcted

No order asltg costs,
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